FORM G
INVITATION FOR EXPRESSION OF INTEREST
FOR MB PATIL GOLD PRIVATE LIMITED

OPERATING IN GOLD BUSINESS AT RAJARAM PLAZA, MAIN ROAD MADHAV NAGAR, SANGLI,
MAHARASHTRA, INDIA, 416306

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. | Name of the corporate debtor along MB PATIL GOLD Private Limited
with PAN-& CIN/ £:P-Ne. U74999PN2019PTC187801

2. | Address of the registered office Rajaram Plaza, Main Road

Madhavnagar, Sangli, Maharashtra,
India, 416306.

3. | URL of website N/A

4. | Details of place where majority of fixed | Manikrao Patil Business Complex
assets are located Grampanchayat Madhavnagar Main

Road, Sangli, Maharashtra, India,
416306

5. | Installed capacity of main products/ N/A
services

6. | Quantity and value of main products/ N/A
services sold in last financial year

7. | Number of employees/ workmen At present no employees

8. | Further details including last available | Audited Financial Statements for
financial statements (with schedules) F.Y.20-21 and F.Y.21-22.
of two years, lists of creditors are
available at URL:

9. | Eligibility for resolution applicants The detailed Invitation for Expression
under section 25(2)(h) of the Code of Interest (Eol) mentioning Eligibility
is available at URL: Criteria can be sought by an email to

mbpatilcirp@gmail.com

10.| Last date for receipt of expression 09/01/2026 (Friday)
of interest

11.| Date of issue of provisional list of 19/01/2026 (Monday)
prospective resolution applicants

12.| Last date for submission of 24/01/2026 (Saturday)
objections to provisional list

13.| Date of issue of final list of 03/02/2026 (Tuesday)
prospective resolution applicants

14.| Date of issue of information 08/02/2026 (Sunday)
memorandum, evaluation matrix
and request for resolution plans to
prospective resolution applicants

15.| Last date for submission of 10/03/2026 (Tuesday)
resolution plans

16.| Process email id to submit mbpatilcirp@gmail.com
Expression of Interest

Sd/-

Vivek Murlidhar Dabhade
Interim Resolution Professional

For MB Patil Gold Private Limited (Under CIRP)

IBBI/IPA-001/IP-PO0306/2017-18/10570
Flat No - 27, Rosewood - A, Riddhi Siddhi Paradise,
Dhayari Pune 411041

AFA Valid up to - 31.12.2025

Date:

-25-12-2025

Place: - Pune
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FORM No.3 [See Regulation-13(1)(a)]

DEBTS RECOVERY TRIBUNAL, AURANGABAD

Ground Floor, "Jeevan Suman" LIC.Building, Plot No.3, N-5, CIDCO, Aurangabad-431003.
Case No. OA/287/2015 Exh. No. 19

Summons under sub-section (4) of section 19 of the Act, read with sub-rule (2A)
of rule 5 of the Debts Recovery Tribunal (Procedure) Rules, 1993.
State Bank of India
Versus
Prakash s/o Ramchandra Sonatakke

To,

1) Prakash s/o Ramchandra Sonatakke,

At and Post Jalkot, Taluka Tuljapur, Dist.Osmanabad. And at C-6, Mangalgiri
Complex, Hotgi Road, Solapur, Maharashtra.

2) Vyankat s/o LaxmanBhoge,

At and Post Jalkot, Taluka Tuljapur, Dist.Osmanabad. And at C-6, Mangalgiri
Complex, Hotgi Road, Solapur, Maharashtra.
3) Kashinaths/o Dhondiba Bhoge,
At and Post Jalkot, Taluka Tuljapur, Dist.Osmanabad. And at C-6, Mangalgiri
Complex, Hotgi Road, Solapur, Maharashtra.
SUMMONS
Whereas, 0A/287/2015 was listed before Hon'ble Presiding Officer/Registrar on 01/12/2025.
Whereas, this Hon'ble Tribunal is pleased to issue summons/notice on the said

Application under section 19(4) of the Act, (OA) filed against you for recovery of debts

ofRs.16,84,691/-.

In accordance with sub-section (4) of section 19 of the Act, you, the defendants
are directed as under:

i) Toshow cause within thirty days of the service of summons as to why relief prayed
for should not be granted;

ii) To disclose particulars of properties or assets other than properties and assets
specified by the applicant under serial number 3A of the original application;

iii) You are restrained from dealing with or disposing of secured assets or such other
assets and properties disclosed under serial number 3A of the original application,
pending hearing and disposal of the application for attachment of properties;

iv) You shall not transfer by way of sale, lease or otherwise, except in the ordinary
course of his business any of the assets over which security interest is created
and/or other assets and properties specified or disclosed under serial number 3A
of the original application without the prior approval of the Tribunal.

v) You shall be liable to account for the sale proceeds realised by sale of secured
assets or other assets and properties in the ordinary course of business and
deposit such sale proceeds in the account maintained with the bank or financial
institutions holding security interest over such assets.

You are also directed to file the written statement with a copy thereof furnished to

the applicant and to appear before Registrar on 20-01-2026 at 10.30 A.M.

failing which the application shall be heard and decided in your absence.

. Signature of the Officer Authorised to issue summons
Given under my hand and S

VIDYA SAHAKARI BANK LTD.

Ph 020-24477748-49  CTS No. 1355, Plot No. 72, Shukrawar Peth, Pune - 411002 Mail - vidya.ho@vidyabank.bank.in

PUBLIC SALE / AUCTION NOTICE (For Immovable Property)
The Authorized Officer of Vidya Sahakari Bank Ltd., has taken Actual Physical Possession of the following Mortgaged Property on
17/07/2025 as per order passed by District Magistrate, Pune and decided to Sale the immovable to recover Bank dues of the following
defaulted borrower as mentioned below under the Securitization & Reconstruction of Financial Assets & Enforcement of Security
InterestAct, 2002 rule (8) & (9) on 27/01/2026 “as is where is basis”.

Name of the The Borrower /Mortgagors | Date of Demand Notice 13(2) & as on outstanding balance Reserve Sale/Auction Date,
and Guarantors & Loan A/C No. & Branch |  with interest & Actual Physical Possession received Date Price Time & Place
1. Mrs. Radha Bajarang Pardeshi 1) Demand Notice Date : 03/01/2025 Reserve Price | OnTuesday
2. Mr. Bajarang Mahitabsingh 2) Outstanding balance along with interest as on [Rs.31,83,000- |27/01/2026 at 10.30
Pardeshi 30/11/2025 of Rs.,34,23,759=00 Plus Interest From Dated | EMD am. Vidya Sahakari
Rs.3,19,000- |Bank Ltd.,C.T.S.

01/12/2025 as per Rule and other expenses at actual.

3) Actual Physical Possession of Mortgage Property
received From Owner on 17/07/2025 as per order passed
by District Magistrate, Pune

3. Mr.Ajit Dhansingh Lembhe
Loan A/C No. 2010/779/245
Branch : Bhosari, Pune.

No.1355, Plot No.72,
Natu Bag, Shukrawar
Peth, Pune 411002.

SCHEDULE OF THE PROPERTY : Residential Unit No.204, area 42.24 sq. mtrs. (Carpet), exclusive of the Balcony area on the 2nd Floor of
the Building “Dnyaneshwar” in the project known as Dnyaneshwar Housing Society along with covered car parking along with MSEDCL meter
Consumer No. 176011400371, constructed on the land admeasuring about 00H. 16R out of the land totally admeasuring about 02H. 16R out
of Survey No.115, Hissa No.1, of Mouje Chovisawadi, Alandi Taluka Haveli, Dist. Pune within the limits of Alandi Municipal Council, together
with such percentage of undivided share in the common areas & facilities of the land & building as may be annexed to the said flat & with all
appurtenances, easements, ingress, egress, pathway, accesses, right to use easementary, road, all other things attached thereto, & all other
ancillary, supplementary &incidential & all other easementary rights annexed to the said flat & with all fixtures, fittings in the said flat.
Terms and Conditions : 1. The Authorised Officer has absolute right to accept or reject any or all offer(s) or adjourn/postpone/cancel the
auction without assigning any reason thereof. 2. The Terms & Conditions of the Sale will be available at Head Office, during office hours. 3. The
Sale/Auction of the above mentioned immovable property will be conducted on 27/01/2026 at 10.30 a.m. at above given Sale/Auction Venue.
4. Prospective purchaser should be present at address and time given above.
Sid

Authorized Officer

Vidya Sahakari Bank Ltd, Pune

Place :- Pune.
Date :-23/12/2025

Lokmangal Co-Op. Bank Ltd. Solapur

128, Murarjipeth, Near Sevasadan Prashala,
Solapur 413001 Phone No.0217 2735503/66

Public Notice For Sale

| the undersigned Shri. Gangaram Macchindra Surwase, Special
Recovery Officer Of The Lokmangal Co-Op. Bank Ltd. Solapur
hereby declares that the following mortgaged peoperty is put up for
auction sale by the Bank for the recovery of it's dues on AS IS
WHERE IS BESIS under the provision of Maharashtra Co-Op.

Address of AP

Member of : NSE / BSE / BSE REMISIER / MCX / MCX SX / NCDEX
This is to inform all concerned that we have initiated the process of cancellation of registration of our below mentioned Authorised
AP Registration No.
Authorised Person

Regd. Off: 601, 6th Floor, ACKRUTI STAR, CENTRAL ROAD, MIDC, ANDHERI EAST, MUMBAI -400093
Member IDs: NSE : 12798, BSE : 612, MCX : 12685,
Person (AP) due to regulatory reasons/concerns.
GIRISH VIJAYRAO

Centralized desk : 18001020 Email id : support@angelone.in
NCDEX : 00220 SEBI Registration No- INZ000161534 OTICE
Name Of Trade Name of AP
GORE

GIRISH VIJAYRAO
GORE

S/0:-Gore Vijayrao 236 Taroda Bu Road Near Raj
Comer Kalyan Nagartaroda Bu Nanded Taroda Bk
Nanded Near Raj Comer Nanded 431605 Maharashtra
Any person dealing with the above-mentioned Authorised Person henceforth shall do so at their own risk. ANGEL ONE
LTD. shall not be liable for any dealings with the said entity post the issuance of this notice. Investors having any queries or
concerns regarding this matter are requested to contact ANGEL ONE LTD. within 15 days from the date of issuing this notice.
Date :25.12.2025 For ANGEL ONE LTD
Place : Marashatra Sd/-, Authorised Signatory

NSE : AP0397316831

VIDYA SAHAKARI BANK LTD.

Ph 020-24477748-49  CTS No. 1355, Plot No. 72, Shukrawar Peth, Pune - 411002 Mail - vidya.ho@vidyabank.bank.in

PUBLIC SALE / AUCTION NOTICE (For Immovable Property)
The Authorized Officer of Vidya Sahakari Bank Ltd., has taken Actual Physical Possession of the following Mortgaged Property on
10/11/2025 as per order passed by District Magistrate, Pune and decided to Sale the immovable to recover Bank dues of the following
defaulted borrower as mentioned below under the Securitization & Reconstruction of Financial Assets & Enforcement of Security
InterestAct, 2002 rule (8) & (9) on 27/01/2026 “as is where is basis”.

Name of the The Borrower /Mortgagors | Date of Demand Notice 13(2) & as on outstanding balance Reserve Sale/Auction Date,
and Guarantors & Loan A/C No. & Branch |  with interest & Actual Physical Possession received Date Price Time & Place
1. Mrs. Mangala Tanaji Chavan 1) Demand Notice Date : 18/07/2023 Reserve On Tuesday
2. Mr. Tanaji Chandru Chavan 2)Outstanding balance along with interest as on | Price 27/01/2026 at 11.30
3. Mr. Girish Lalchand Chavan 30/11/2025 of Rs.,11,39,176=00 Plus Interest From Dated | Rs.35,75,000/- |a.m. Vidya Sahakari
4. Mr. Bhagoji Janu Pawar 01/12/2025 as per Rule and other expenses at actual. EMD Bank Ltd., C.T.S.
Loan A/C No.: 2011/779/178 3) Actual Physical Possession of Mortgage Property | Rs-3,58,000/- mgile’g:-‘ Pslﬂumﬁr
Branch : Gultekdi, Pune 411037. received From Owner on 10/11/2025 as per order passed Peth Pu%e 411002

by District Magistrate, Pune. ’ '

SCHEDULE OF THE PROPERTY : Flat No.302, situated on the 3rd Floor of the Building known as “Om Sai Apartment” S. No. 23/1/1/6/4
Ambegaon Budruk, Taluka Haveli District Pune in P.M.C. Pune area 550 sq. fts. i.e. 51.11 sq. mirs. including balcony along with covered Car
Parking on the Ground Floor area 80 sq. ft. i.e. 7.43 sq. mtrs.
Terms and Conditions : 1. The Authorised Officer has absolute right to accept or reject any or all offer(s) or adjourn/postpone/cancel the
auction without assigning any reason thereof. 2. The Terms & Conditions of the Sale will be available at Head Office, during office hours. 3. The
Sale/Auction of the above mentioned immovable property will be conducted on 27/01/2026 at 11.30 a.m. at above given Sale/Auction Venue.
4. Prospective purchaser should be present ataddress and time given above.
S/d

Authorized Officer

Vidya Sahakari Bank Ltd, Pune

Place :- Pune.
Date :-23/12/2025

seal of the Tribunal on Registrar, 4 Societies. Act 1960 Seqtion 156 and Rule 107 of the MCS Rules
this date : 05/12/2025. Debts Recovery Tribunal, Aurangabad. @ 1961 the interested parties s_hOUId attend the auction sale. - -
Datails of Propert Public Notice PUBLIC NOTICE
Sr.No.| Name of the | Name of Borrowers & his address Datils of Property We, M/S SHREE SONIGARA REALCON. hereby bring to the kind notice This is to inform that the
7 7 3 7 of general Public that Environment Department, Government of Maharashtra proposed commercial building
FORM G Shivaji Sahebrao Salunkhe |At Post —Vadwal, Tal- has accorded Expansion in Environmental Clearance of our Residential construction project located at
INVITATION FOR EXPRESSION OF INTEREST Co-Borrower Sahebrao Mohol, Dist Solapur. and Commercial project 'Signature Park' located at S. No. 21/2/B, 21/3/A, Survey No. 21/3/1 & 3/2,6,7 &
FOR MB PATIL GOLD PRIVATE LIMITED Babaso Salunkhe Gat No.25/1/A Area 21/3B/4A12/1, 21/3B/AA/1/3, 21/4B/1,21/4B12, 21/4B/3, 21/4B/4, 21/4C, 21/4 & 22/1 & 22/2 & 21/8,
OPERATING IN GOLD BUSINESS AT RAJARAM PLAZA, MAIN ROAD MADHAV NAGAR, SANGLI, Lokmangal [fto8t~ Vadwal, 0.40HR. 21/4D/5A, 21/5B, 22/2, 39/3, Near Bank of India, Dange Chowk, Village Hinjewadi, Tal: Mulshi, Dist :
(Undor sab-ragatation (1) of "{g'AI'“:.RAss*gARA‘;t'EDI'A"‘Imoe R 1 |Co-Op. Bank Tal — Mohol, Dist.Solapur Thergaon, Taluka Mulshi-Pune - 411033, Maharashtra vide letter dated Pune, Maharashtra by M/s
nder sub-regulation of regulation o e Insolvency an ankruptcy Board of Iindia . N ) _ 1 1 ’ . .
(Insolvency Resolution Process for Corporate Persons) Regulations. 2016) Ltd. Solapur Nanasaheb Jalindhar Pawar|At Post —Vadwal, Tal 18th December 2025 bearing file No.EC25B3812MH5469215N. The Emerald Electronics Private
At Post — Vadwal, Mohol, Dist Solapur. copies of the clearance letter are available with Maharashtra Pollution Limited has been accorded
RELEVANT PARTICULARS Tal — Mohol, Dist.Solapur Sra;aN(?-;; ?_{3RP3” of Control Board and may also be seen on the Website of the Department Environmental Glearance vide
1. | Name of the corporate debtor along | MB PATIL GOLD Private Limited _ _ = of Environment, Government of Maharashtra at http://parivesh.nic.in/ EC Identification no.
with PAN-& CIN/ £EP-Ne- U74999PN2019PTC187801 Date Of Auction Sale_|Time For Auction Sale Venue Remark M/s. SHREE SONIGARA REALCON. EC25C3802MH5441034N and
2. | Address of the registered office Rajaram Plaza, Main Road 5 6 7__ 8 ADDRESS- Signature Park, S.N. 21, copy of the same is available
Madhavnagar, Sangli, Maharashtra, Wednesday @11.00 A.M. |Garmpanchayat Office Vadwal, Near Bank Of India, Gujar Nagar, Dange Chowk, Wi&ythe Maharashtra Pollution
India, 416306. 07/01/2026 Tal-Mohol Dist.Solapur Thergaon, Pune :- 411033, Office Contact No.: 9529947922, Control Board and on the
3. | URL of website N/A Remark :- E-mail: shreesonigararealcon@gmail.com/ /www.shreesonigararealcon.com website of the ministry at
4. | Details of place where majority of fixed | Manikrao Patil Business Complex 1) The Terms &amp. Condition of the auction sale will be read https:// . h.nic.in/
assets are located Grampanchayat Madhavnagar Main thth rtici ’t tthe ti f ti ps://parivesh.nic.in
Road, Sangli, Maharashtra, India, over € participants at the ime or auction. . Emerald Electronics Private Limited
2116306 2) If the borrower paid off the bank’s dues on as before auction merald Electronics Frivate Limite
5. [ Installed capacity of main products/ | N/A date the said auction will be cancelled. )
services Recovery Officer - -
6. | Quantity and value of main products/ N/A Place — Solapur For Lokmangal r H D F c Ba n k L I m I ted
services sold in last financial year D. 24/12/2025 Co-Op.Bank.Ltd.Solapur . = = &
% ate — HDF BAN Branch: 1st Floor, Sri Hari Towers, # 59A-1-5/1, Besides Mary Stella College,
7. | Number of employees/ workmen At present no employees 9823280193, 9011038477 L Vii da-520008. CIN L65920MH1994PLC08 18, Website: hdfcbank
8. | Further details including last available | Audited Financial Statements for ljayawada- " » Website: www. chank.com
financial statements (with schedules) FY. 20-21 and F.Y.21-22. T
of two years, lists of creditors are M
available at URL: - Under Section 13 (2) of the Securitisation And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (Act) read with Rule 3 of
9. | Eligibility for resolution applicants The detailed Invitation for Expression state Bank of Indl a the Security Interest (Enforcement) Rules, 2002. Whereas the undersigned being the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having
under section 25(2)(h) of the Code of Interest (Eol) mentioning Eligibility : , amalgamated with HDFC Bank Limited by virtue of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March 2023) (HDFC) under
is available at URL: Criteria can be sought by an email to Ta'faﬂL‘SLBsr22°T,; (S?szt1 655&2’ l‘l’""‘_a;‘{‘;,‘l,vzz Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under Section13 (12) read
mbpatilcirp@gmail.com (RUE 8 (1 ) : ‘ 2 with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued Demand Notices under Section 13 (2) of the said Act, calling upon the Borrower(s) / Legal Heir(s)
10.] Last date for receipt of expression 09/01/2026 (Friday) - I Legal Representative(s) listed hereunder, to pay the amounts mentioned in the respective Demand Notice/s, within 60 days from the date of the respective Notice/s,
of interest SYMBOLIC POSS ESSION NOTICE as per details given below. The undersigned have, caused these Notices to be pasted on the premises of the last known respective addresses of the said Borrower(s)
11.| Date of issue of provisional list of 19/01/2026 (Monday) Under SARFAESI Act- For immovable Secured Assets | Legal Heir(s) / Legal Representative(s). Copies of the said Notices are available with the undersigned, and the said Borrower(s) / Legal Heir(s) / Legal
prospective resolution applicants Whereas, The undersigned being the Authorized Officer of the State Bank of Representative(s), may, if they so desire, collect the respective copy from the undersigned on any working day during normal office hours.
12.| Last date for submission of 24/01/2026 (Saturday) India under Securitization and Reconstruction of Financial Assets and| |in connection with the above, Notice is hereby given, once again, to the said Borrower(s) / Legal Heir(s) / Legal Representative(s) to pay to HDFC, within 60 days from the
objections to provisional list Enforcement of Security Interest Act, 2002 and in exercise of the powers | qate of publication of this Notice, the amounts indicated hereinbelow in their respective names, together with further interest as detailed in the said Demand Notices from
13.| Date of issue of final list of 03/02/2026 (Tuesday) conferred under section 13 (2) read with Rule 3 of the Security Interest| |tye yespective dates mentioned below in column (c) till the date of payment and / or realisation, read with the loan agreement and other documents/writings, if any, execut-
i gmts”efc.“"e resfo.'“;'o” a{’.p"cams 08/05/3056 Sund ﬁigfﬁiﬁinéi”r?omfsmfogﬁéffﬁi?,fn gﬁ”ﬁaaﬁb'\;‘l’::he &:ﬁ%iog’%fgzﬂﬁiwgﬁ ed by the said Borrower(s). As security for due repayment of the loan, the following Secured Asset(s) have been mortgaged to HDFC by the said Borrower (s) respectively.
. nform. n n . . . . . P P . . . . "
mae 2 gr ;thn (? euv;uats) ;omatrix /02/ (Sunday) Abdurrehman Kamble repay the amount mentioned in the notice being Rs. Bhorrower(sd) / Legsl Heir(s) / Legal Representative(s) attention is invited to the provisions of sub-section (8) of section 13 of the Act, in respect of time available to redeem
and request for resolution plans to 25,26,503/- Other Charges and interest from 30/09/2025 in word (Twenty | |the secured assetis.
prospective resolution applicants Five Lakh Twenty Six Thousand Five Hundred Ninety Three Rupees Name of Borrower(s)/ Total Date of .
15.| Last date for submission of 10/03/2026 (Tuesday) Only) within 60 days from the date of receipt of the said notice. 3; Legal Heir(s) / Legal Outstanding | Demand Des::;g::;r;glfespe;upr:gyl\(si::)t (s)/
resolution plans The Borrower having failed to repay the amount, notice is hereby given to the Representative(s) Dues Notice
16.| Process email id to submit mbpatilcirp@gmail.com Borrower/Guarantor and the public in general that the undersigned has taken (a) (b) (c) (d) (e)
Expression of Interest Symbolic P i f th rty d ibed herein below i i f " - - — — -
sa/- Xprese pgvnv'erg éfmfgrsrsezs:r"oﬁn? / h:rplﬁrc)j:réeitsi'gg 1e 3(4)e g?'&eigm '/'Qc?XrZ;%S&?h 1] 1. Mr. Tlruveedhula S. 14-Nov | All that part and parcellof residential property consisting of R.C.C roofed building together with appur-
Vivek Murlidhar Dabhade Rule 8 of the said rules on this 17th day December of the year 2025. Bhujanga Rao 51,17,995.34 -2025 | tenant land admeasuring 146.66 Sq.yds bearing Plot no. 89, In the approved layout vide No.
Interim Resolution Professional The Borrower / Guarantor in particular and the public in qeneral are hereb (Borrower) (Including all the C.N0.05/2018 and F.L.P.n0.09/2018/GUDA being approved by Godavari urban Development Authority
For MB Patil Gold Private Limited (Under CIRP) cattioned not 1o doal with the eoports aad any dealinas vt the peonerty wil 2. Mrs. Tiruveedhula | exposure/s of the (GUDA), Kakinada in the land admeasuring Ac.7-84 cents bearing Sy.No.6/1, 2, 3,25P, 26P, 1/3,1/6P
IBBI/IPA-001/1P-PO0306/2017-18/10570 ; propery y ooaing property Vijayasanthi borrower with pertaining to Ganganapally Village, Ganganapally grama panchyathi, Kakinada Regsitrar, Kakinada
Flat No - 27, Rosewood - A, Riddhi Siddhi Paradise, be subject to the charge of the State Bank of India for an amount of Rs. CoB HDFC Bank Ltd) vilage, A . "8 ar,
Dhayari Puné 411041 25,26,593/- Other Charges and interest from 30/09/2025 in word (Twenty (Co-Borrower) Rural Mandal, East Godavari being bounded by the following boundaries: On the North: Plot No.88 -
AFA Valid up to - 31.12.2025 Five Lakh Twenty Six Thousand Five Hundred Ninety Three Rupees ason 40 feet or 12.19 Mtrs., On the South: Plot No.90 - 40 feet or 12.19 Mtrs., On the East: Plot No.94 - 33
Date: - 25-12-2025 Only) etcthereon. 31-10-2025 feet or 10.06 Mtrs, On the West: 40 feet Wide layout Road - 33 feet or 10.06 Mtrs

Place: - Pune

forTeRIes WISt o1t SHATSH — R0§3/303Y

The Borrower(s) attention is/are invited to the provisions of sub section (8) of
section 13 of the Act, in respect of time available to redeem the secured
asset(s).

Description of the Inmovable Property
All that piece and parcel of the property bearing City Survey No. 5722, Total
area admeasuring 165.5 Sq. Mtr. Flat No. 12, having carpet area

*with further interest, costs, charges etc incurred till the date of payment and / or realization.

If the said Borrowers shall fail to make payment to HDFC as aforesaid, then HDFC shall proceed against the above Secured Asset(s) / Immovable Property (ies) under
Section 13 (4) of the said Act and the applicable Rules entirely at the risk of the said Borrower(s) / Legal Heir(s) / Legal Representative(s) as to the costs and consequences.
The said Borrower (s) / Legal Heir(s) / Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured Asset (s) / Inmovable Property
(ies), whether by way of sale, lease or otherwise without the prior written consent of HDFC. Any person who contravenes or abets contravention of the provisions
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admeasuring 25.10 Sq. Mtr. & Total carpet area 34.51 Sq. Mtr. 6th floor
building name as "Unity Jannat Heights" situated in Begum peth, Solapur
tal. N. Solapur. Dist, Solapur, within the limits of Solapur Municipal

of the Act or Rules made thereunder shall be liable for imprisonment and/or penalty as provided under the Act.
Date: 25-12-2025

Place: Vijayawada

For HDFC Bank Ltd.
Sd/- Authorised Officer

Corporation, Solapur Which is bounded by :

Mortgage of Property belongs to Mr.Abdurrehman Habiballah Kamble & Mrs.
Muskan Abdurrehman Kamble about and bounded as follow as follow that is to

On or Towards East : Flat No. 11, Duct & Passage

Regd. Office: HDFC Bank House, Senapati Bapat Mai

wer Parel (West), Mumbai-400020

gay daries: On or Towards West : CTS No. 5720 & 5721
oundaries: on or Towards North ~ : CTS No. 5723 & 5724
On or Towards South . Road _sd/- .
Authorised Officer

DATE : 17/12/2025, PLACE : Solapur State Bank of India

™ Saraswat
Bank

Zone V: Mustifund Saunstha Bidg,
Dr. Dada Vaidya Road, Panjim, Goa 403001.
Tel. No. 0832 2430907
mobile: 8806171275 / 9561957099

POSSESSION NOTICE

[as per Rule 8 (1) of the Security Interest (Enforcement) Rules, 2002]
Whereas, the undersigned being the authorised officer of Saraswat Co-
op. Bank Ltd., under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 (54 of 2002) and in

Saraswat Co-op. Bank Ltd.
(Multi-State Scheduled Bank)

Navigate markets
with focused insight.

Get daily sector trends, market movers,
and sharp insights — every day with
The Compass in Business Standard.

exercise of power conferred under Section 13 (12) read with rule 3 of the
Security Interest (Enforcement) Rules 2002 issued demand notice dated
24.04.2024 calling upon the Borrowers/Guarantors/Mortgagors Mrs.
Rohini Sachin Rathod, Mr.Sachin Ganeshrao Rathod to repay the
amount mentioned in the notice being Rs. 11,69,771.52 (Rupees Eleven
Lakhs Sixty Nine Thousand Seven Hundred Seventy One And Paise
Fifty Two Only) as on 24.04.2025 plus interest and incidental charges, if
any, thereon within 60 days from the date of receipt of the said notice.

The Borrowers/Guarantors/Mortgagors having failed to repay the
amount, notice is hereby given to the Borrowers/Guarantors/Mortgagors
and the public in general that the undersigned has taken symbolic
possession of the property described herein below in exercise of powers
conferred on him under sub section (4) of section 13 of the Act read with
rule 8 of the Security Interest (Enforcement) Rules, 2002 on this

23rd day of December, 2025.

The Borrowers/Guarantors/Mortgagors in particular and the public in
general are hereby cautioned not to deal with the property and any
dealings with the property will be subject to the charge of Saraswat Co-
op. Bank Ltd. for total outstanding amount of Rs. 11,69,771.52 (Rupees
Eleven Lakhs Sixty Nine Thousand Seven Hundred Seventy One
And Paise Fifty Two Only) as on 24.04.2025, with further interest
thereon.

The Borrowers/Guarantors/Mortgagors attention is invited to provisions
of sub section (8) of section 13 of the Act, in respect of time available, to
redeem the secured assets.

Description of the Property

All that premises lying being and situated at Flat No S/2, G.P. House No
2332/26 on Second Floor admeasuring built up area 691 sq ft in the
building known as “Shripad Apartment” situated at survey no 41, Hissa
No. 3AtMangaon Tal Kudal, Dist Sindhudurg 416517.

Date :23.12.2025 AUTHORISED OFFICER
Place: Kudal Saraswat Co-op. Bank Ltd.,
Under Section 13 (4) of The Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002

Sd/-

To book your copy, SMS reachbs to
57575 or email order@bsmail.in
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